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SHRI- 8. .8 AHLUWALIA Dont
play with- emotmns .

SHRI GURUDAS DAS GUPTA I
feel assured rwith the’' comments from
My Ahluwalla -

SH.RI S. S AHLUWALIA He
should not play with emot10ns

THE DE‘PUTY CHAIRMAN Please
dont interrupt:

"SHRI R K. KARANJIA: I am sorry
1 have been completely misunderstood.
I do not say that-anybedy has lost
faith in this country. What I want to
say s that after the series, some-
body gets hanged, somebody conunits

suicide, we . have lost faith in. the
investigation.! T repeat nobody has
lo:t faith in the country. But we
Lave Tost faith in  the investigation
as  we have lost faith in ~ the
system which permits this kind of

thing to ‘go on without let or hind-
race. How many mistakes have been
committed? And now the final source
of information has been blotted out.

And this has nothing to do with
Mrs, Sonia Gandhi or the country or
anybody else. I am speaking for
myself. What I object to is the state-
ment issued yesterday by the Special
Tnvestigation Team tc  say that they
had no option rxcept to allow the
man to commit suicide. They had
plexty of options.

THE MINISTER OF HOME AF-
FAIRS (SHRI S. B. CHAVAN): I
have a meeting with the Prime Minis-
ter af 12.30. I am sorry, I will not be
able to ...

SHRI R K. KARANJIA: I repeatf,
as I have said, they have plenty of
officers. They have neglected their
job. So, we want them to pay the
price for it.- Either the Directors of
the SIT or the Director of the CBI or
the Special Protection Force should
yagfgn. ‘-OtheTwisg 1 say, as I have
said, I- have thc greatest admiration
for Mr. Shankerrao Chavan. T have
the greatest affection for him. But in
thig matteifor he sakg of our.own
vrotection, for the sake-of: our, . own
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teelmg saﬁsﬁéd that we are‘be ing
perly” looked after, sc;mebody ‘has

SHRI S: 8 AHLUWALIA if Heis

mueh’ pér‘turﬁed he - sholild”* resign
fromi. ﬂhe Ra]ya Sabha seat ancl E,'G
oack : v i

'THE DEPUTY CHAIRMAN Mr
Subramanian Swamy- s

SHRI -~ SUBRAMANIAN SWAMY
(Uttar Pradesh): He said somebody
should reSJgn and then you called my
naine. Does it fﬁeaﬁ

THE DEPUTY CHAIRMAT\T I am

agking you to xesxgn Mr Subra=
maman Swamy.

nat

N. GL F. Commlnslon ‘Scandal -in Kar-

nataka . -
SHRI SUBRAMANIAN SWAMY
(Uttar ~ Pradesh): Yesterday, the

Times of India in a  front-page story
described 'in detail how the present
Karnataka Government is engaged in
an operation which they called as
cover-up in a matter which relates
to the HDW submarine and the va-
nishing of Rs. 25  crores which was
the commission issued to a public
sector organisation of the Karnataka
Government, of course, the Commis-
sion was to be earned not durmg the
tenure of  the present Karnataka
Government, but . at the time when
Mr. "{amaknshna Hegde was the
Chief Minister. This story is a very
serious one and it is  a matter con-
cerning a larger mvestlgatmn of what
really happened to HDW submarine. T
tlnnk what has been brought out is a
fair ‘amount of ‘new material. T feel
it.is. my duty to bring it to Parliament
and draw the attenion of the Govern-
ment to the serious charges con-
tained in this article, since the paper
charges that -the former.Chief Minis-

. ter, Mr. Ramak_rlshna Hegde. and the

present Chief Secretary, Mr. Pra-
bhakar Rao, who Was théh the 'Chair-
man and the Managing Director of
the NGEF, a public sector coépéra-
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tien were -égaged 'in - conspiracy  to
deiraud-a; public:: ssetor organisation.
{Inte,rruptimw-)w ':‘?i‘h’érdb‘re’ T " "de=
,mangd—,-... o : -

' THE. LEADER OF - THE opposx-
TION (SHRI S+ JAIPAZ REDDY):
am on a point of order.

"SRRI J7B CJAVAYI (Karnataka_)
Mtdans; 1-denrts understand how he
has-Been Hll8wed t6 maké such’a mis-
leading statement. (Interruptions)

.SHRL.. SUBRAMANIAN -SWAMY
( U}{;ar Prage,gh) 1 want to knuw the
facts, L .ap .not making a staterpent...

JAIPAL REDDY: Dr.
Parliamentarian.

SHRI S.

Swamy is a senior

He_ knows _the rules_and procedures..

The narnes of people who are mnot
here to defend themselves cannot be
referred to unless 2 motion is tabled,
drawn in proper terms and a discus-
sion is permitted.

SHRI SUBRAMANIAN SWAMY:
This is a point of order which has no
basis at all. I am not making any
charges. I am referring to an article
for which I have been given permis-
sion to make a special mention.

SHRI S. JAIPAL REDDY: News-
paper report cannot be a basis for
reference here,

SHRI SUBRAMANIAN SWAMY: [
am surprised when it came to HDW,
how many nameg they took and cons~
tantly they brought the Parliamentary
proceedings to stop. And now when
T brought HDW, it suddenly becomes
unparliamentary to mention HDW.
There were commisions... (Interrup-
tions)

SHRI S. JAIPAL REDDY: 1lLet
there be a discussion on it in the
Houce.

SHRI SUBRAMANIAN SWAMY: T
would, therefore, like a Commission
of anuuy
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" THE D’EPU'I‘Y (:HAIRMAN . The
Chairman ‘his givep: him permission
to make this Special Mention on the
newspaper-report: It dg wery: clearly
written over. it.. Howewer, 1 would
request Mr. Surbamanian Swamy to
abide-by -certain’. eghvelitionis~ of the
House and he should see-that he does
not take the names of those persons
who are not present here.

- SHRI SUBRAMANTAN = SWAMY:
It I waht'io fake ™ eharges “against
Mr: Hegde; -he has g6{ dbout 3000
eha¥ges. Trcan fake ' them here and
notw - but T am’ ‘not" makmg " (Inter-
.u'n‘zons) '

SHRI S- JAIPAL REDDY: But
the problem-is no referénce ean  be -
made -to Mr.- Hegde here

'=HRI SUBRAMANIAN SWAMY 1
wait a,Commigsion-ef Inquiry to be.. .
(Interruptions) ... They have. .been
talking about HDW for such a long
time. Suddegly they .-have become
reticent about the HDW .commission.
I am not able to understand it. ..
(Interruptions) ... C

SHRI S. JAIPAL REDDY: Dr.
Swamy, 1 welcome a debate on it
Bu! -ve do not want to any innuen-
doe:  to be made.

SHRI SUBRAMANIAN SWAMY:
Verv good. I am demanding from the
Government that they should set up
a Commission- of Inguiry under a
Judge of the Supreme Court into_the
defrauding and conspiracy to loot the
State .of Rs.: 2:50 crores as alleged in
this artiele; I heope the fact that Mr.
Hegde wants to join the Congress (1)
does not soften the attitude of Cong-
ress (I) on the subject. :

SHRI S. JATPAL REDDY: Madaim,
I raised the “point of order. - 1  said
any reference foo Mr: Hegde :shiould
naot- be atrowed” to go onm record l't s
not ]ust proper” R

SHRI- SUBR&MANIAN S’WA:MY
Is. “Hegde”- unparliamentary?
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THE DEPUTY CHAIRMAN: The
Chairman has allowed him to make
the special mention.

SRI S. JAIPAL REDDY: <“Special
mention” dees not{ mean..,

THE DEPUTY CHAIRMAN: Please
take your seat.

SHRI S. JAIPAL REDDY: No...

THE DEPUTY CHAIRMAN: Again
you start your sentence with “no”, 1
told you the Chairman gave him the
permissicn. It is on record. How
can it be “no”? The Chairman in his
own wisdom allowed him to make the

special mention... (Interruptions) . . .
Now, Mr, Satya Prakash Malaviya.
.. (Interruptions)... Please listen, 1

am not the competent authority fo
challenge the Chairman’s permission.
You shonld understand it. He per-
mitied it and T allowed it. .. (Inter-
ruptions) . ..

SHRI S. JAIPAL REDDY: We
would like to know whether the
Chairman has allowed him to make
allegations against Mr. Hegde... (In-
terruptions) ... We would like to
know whether the Chairman has al-
lowed him to make the special men-
tion or allegations apainst Mr. Hegde.

THE Ii;EPUTY CHAIRMAN: Ymu
please a;k the Chairman this ques-
tion.

SHRI &
Madam.

JAIPAL REDDY: Ne,

THE DEPUTY CHAIRMAN: Again
“ng”.. T told you, you ask him.

SHRI ¢. JAIPAL REDDY: We will
ask him.

THE DEPUTY CHAIRMAN: Shall
1 make it very «clear?...(Inter-
ruptions) ... Please sit down. I do
not know who is friendly and who is
against it. ... (Interruptions)... Please
take your seats. Don’t get agitated.
If the Chairman gives the permis-
sion to a Member to make a special
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mentijon, he does it in his own wis~
dom. If you want to guestion it, you
please ask the Chairman, not me. 1
am not at all competent to say any-
thing on the wisdom of the Chairman.

That is my ruling. I have called Mr.
Satya Prakash Malaviya.

SHRI ARANGIL SREEDHARAN

(Kerala): We are questioning the
statement &y Mr. Subramanian
Swamy.

SHRI SUBRAMANIAN SWAMY:
Congress (I) is not objecting...(In-
terruptions) . .. He is joining the Con-
gress (I).

Neeq to reopen Katihar Yute Mill
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